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FIFTEENTII KERALA LEGISLAITVE ASSEMBLY

SIXTH SESSION

BT'LLETIN PART - II

August 23 ,2022

No: 290

lae Kcrala Livcrtoct rod PoulW Fccd ead Mincral Mixrfic
(Bcgulation of Mrnufacturc rna Sarc) Biin,2022

Recommendation oI lhe Governor

The Governor has made necessary recommendation under Anicle

207 (3) of tlre Constitution of India in respect of the above BiII'

A.M. Bashecr,

Secrctary.


